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LAW AND JUDICIARY DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya,

Mumbai 400 032, dated the 28th December 2021.
NOTIFICATION
ManARASHTRA C1viL COURTS ACT.

No. CRC 2019/CR 142/Desk XII.— In exercise of the powers conferred by section 22A of the
Maharashtra Civil Courts Act. (XIV of 1869) and in partial modification of all the earlier
notification issued in this behalf, in so far as they relate to the Court of Civil Judge (Senior
Division), Gangakhed and Court of Civil Judge (Senior Division), Parbhani, sub-ordinate to the
District Court Parbhani; after consultation with the High Court of Judicature at Bombay, the

Government of Maharashtra hereby directs that, from 1st January 2022,—

(a) the villages of Revenue Taluka Manvat, specified in the Schedule appended herewith
which were heretofore included within the local limits of the ordinary Jurisdiction of the
Court of Civil Judge (Senior Division). Gangakhed in Parbhani District shall be excluded
therefrom and be included within the local limits of the ordinary Jurisdiction of the Court of

Civil Judge (Senior Division), Parbhani in Parbhani District ; and

(b) all the matters of civil nature arising out of villages mentioned in the said schedule,
pending before the said date in the Court of Civil Judge (Senior Division), Gangakhed in
Parbhani District shall be withdrawn and transferred to the Court of Civil Judge (Senior

Division), Parbhani in Parbhani District for disposal according to law.
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Schedule “ A”

List of villages excluded from the jurisdiction of the Court of Civil Judge
(Senior Division), Gangakhed in District Parbhani and included in Court
of Civil Judge (Senior Division) Parbhani, in Parbhani District.

Sr. No. Name of Villages Sr. No. Name of Villages
1 Manwat 28 Mangrul
2 Rudhi 29 Sakharewadi
3 Ambegaon (Caharum) 30 Bhosa
4 Ukkalgaon 31 Jangamwadi
5 Itali 32 Lohara
6 Pimpla 33 Rampuri (Bk)
7 Sonula 34 Hatkarwadi
8 Palodi 35 Sawargaon (Khu)
9 Sawali 36 Devalgaon Auchar
10 Hattalwadi 37 Karanji
11 Ratnapur 38 Kharba
12 Nagar Jawala 39 Kolha Wadi
13 Bondarwadi 40 Kolha
14 Mande Wadgaon 41 Somthana
15 Manoli 42 Atola
16 Kekar Jawala 43 Manwat Road
17 Kinhola (Bk) 44 Iralad
18 Khadakwadi 45 Gogalgaon
19 Rame Takli 46 Sawangi Magar
20 Pohandul 47 Talki Nilwama
21 Vazur (Bk) 48 Shewadi Jahangir
2 Vazur (Khu) 49 Pardi Takli
23 Hamdapur 50 Mangrul Palampat
24 Sarangpur 51 Kothala
25 Thar 52 Narlad
26 Wangi 53 Rajura
27 Kumbhari (GK.) 54 Tadborgaon

By order and in the name of the Governor of Maharashtra,

Y. H. AMETA,

Joint Secretary to Government.
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